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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3 IOI > of 2025/RG/LP Dated: U. 09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Nazir
S/O Nazir Ahmad Ganai
R/O Dangerpora Sopore, Tehsil Dangerpora, District Baramulla

vide notification No. 91 of 2024 /RG/LP Dated 20.02.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
We is ordered there beforeJ

By Order ;0

(fvTohammYasin Be61)
ration'ar AR

I) a ( e d ; (19 9 B D ? n 2 0 2 5N.,£3Bd_ey3_z/RG/LP
Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla

SeaT;LaI:( 1 ZTv :F :nTT: : : to fJ E:: II Nseryn £gea r I • f o r P u b 1 i c a t ion in the next
Government Gazette.

[ Fi i deeM ! i :Ist : i S i :ho uFo : i r :}s 3 :: a: : I ) LB:Lt:1: uiIr: a g ar for uploading on the

gH£;gTLFrE'ry, High Coud Wing Jammu/Srinagar for information and also
keeping record of the same
Mrs Aamir Nazir, Advocate

for information and necessary actIOn'

issue of

n istration/nI
Registrar Al

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Scction 58 of the Ad\ocatc's Act. 1961 )

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: .: jeo a of 2025/RG/LP Dated: J J 09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Showkat Ahmad Gojri
S/O Mohmad Shaban Gojri
R/O Gulmohar Colony, Babatang, Tehsil Pattan, District Baramulla

vide notification No. 94 of 2022/RG/LP Dated 24.02.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order d'a
(Moharrt dVasin Befgi)

'W“”%P“’'""
No: a$qO RBa S /RG/LP Dated: E' d .2025

copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Baramulla.
(.',pc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on the
official website.
i’i:R';FJ£-ii£-r;w, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Showkat Ahmad (,ojri, Advocate

for information and necessary action.

/'3'
Reg istr>aministra



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLIVIENT

NOTIFICATION

No: 3G'qq' of 2025 RG/LP Dated AA09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Malik Azmat Gulzar
S/O IVlohd Gulzar Malik

R/o Shaheenpora, Tehsil Villagam, District Kupwara

vide notification No. 897 of 2024/RG/LP Dated 30.05.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 8rq-ivf)
(Mohamrmi Yasin Be

istratio nReghtrar

a 2.2025Dated an,.. @N-@gDIRGILP
Copy forwarded to the

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Kupwara.
I../p(,.-/ e_courts, High (...,ouR of J&K and Ladakh, Srinagar for uploading on the
official website.
bEn:F&–-Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Malik Azmat Gulzar, Advocate

for information and necessary action.

ist:hr=stAY-KI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 196 1 )

t + ++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 30 ?8 of 2025/RG/LP Dated: J & 09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gauhar Muzaffar Qureshi
S/o Muzaffar Iqbal Qureshi
R/O Gupt Ganga, Exchange Road, lshber Nishat, Tehsil North, Srinagar
District Srinagar

vide notification No. 2897 of 2023/RG/LP Dated 28.12.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(MfoharA ’asin Beigi

g3:=;.P"N 0 : R 1C:11 / L P

Copy forwarded to the

Dated :

1
2

3

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
cp(..., e_courts, High Court of J&K and Ladakh, Srinagar for uploading on the
official website
Int.',harge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same
Mr. Gauhar Muzaffar Qureshi , Advocate

for information and necessary actIon

:utf
itratio=Reg istr;'F
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(, AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3'qi qbm 2025/RG/LP Dated:J.a 09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Abbas Baba
S/O Gh. Ahmad Baba

R/O Babapora, Tehsil Magam, District Budgam

vide notification No. 859 of 2024/RG/LP Dated 30.05.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay and subject

to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
/)'

(Mohammad Yasin Beigh)

T*'’'T;'”*:"
Dated : JJ ' gaP. 2025293' 7Q– B'\ W I'r/RG/LP

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-CourtsI High Court of J&K and Ladakh, Srinagar for uploading on the
official website
Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same
Mr. Aamir Abbas Baba, Advocate

. for information and necessary action

/a'
:rMministratbnRe
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HIGH COURT OF JAMMU & KASHM IR AND LADAKH AT SRIN AGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF 1)ROVISION AL El\ROL.L,rVIENI

NOTIFICATION

No: 3 }6) ? of 2025/RG/LP Dated. 09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmad Mir
S/o Ab Kabir Mir
R/o Ajas Bandipora Tehsil Ajas, District Bandipora

vide notification No. 17 Dated 07.04.2016 for a period of one year has been

extended till 31.12.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Mohammad Yasin Beigh)

'€';'“ W"';'"':'"
Dated : a9'o1 .2025N„ /23 ty– JI %-/RG/LP

Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Bandipora
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication
Government Gazette.
President, District Court Bar Association, Bandipora
CPC e-Courts, High Court of J&K and Ladakh, Srinagar
official website
In(.harge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
VIr. Shabir Ahmad Mir, Advocate

for information and necessary action

in the next issue of

for uploading on the

information and also
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: %\br A. A,A/RG/LP D,t,d, e,\\~\2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sourav Sharma

S/O Shri Hans Raj
R/O Dhalpar, Baluni, Tehsil & District Udhampur.

vide notification No. 1029 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /Py
(MoharriTirad Yasin Bei-gh

l}egistrar Administration

Dated : C-.b’.2025N„ K ?>3qlP&\q RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sourav Sharma, Advocate

. .. ... for information and necessary action .
eNf

gPeU

ation
-r)
Rdgistrar Administrt/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ %\bQ .\ Id:RG/LP D,t,d: CD„.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saleem Iqbal
S/O Shri Mohd Iqbal
R/O Melan, Trigam, Tehsil & District Kishtwar

vide notification No. 1031 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order '{ ;oV
/-> ' \_/ ' }b
(Mohammad Yasih Beigh)

Registrar AdministrationV

+ +

N,..t53b&g -aCL RG/LP D,t,d, b- to 1.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Kishtwar
('PC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Saleem Iqbal, Advocate

. .. ... for information and necessary action. W'

r, ' L /Jg(-'q-\4
Registrar Administration
V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\bq &\ >\K /RG/LP Dated: G–10,'.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arshad-E:-Azam
S/O Shri Azam Hussain Shah
R/O Sheghari, Tehsil Chassana, District Reasi

vide notification No. 1209 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a

Iasin Beigh)
r)

(IVlohanf
Registrar AdministrationP

No: GB:nB A\Q RG/LP Dated:G.I.O.,.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arshad-E-Azam, Advocate

. .. ... for information and necessary action.

oK
f)-
Registrar Administration
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTEN
OF PROVISIONAL LMENT

NOTIFICATION

No: \\\\\ \\ )\bg /RG/LP Dated: G 30 ..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhlaq Ahmed
S/O Shri Bahadur Ali
R/O Thuroo, Tehsil Thuroo, District Reasi

vide notification No. 1212 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order />'L/z'VCRb
(Mohammad Yasin Beigh)
Registrar Administration

No: C :>\\\\h &R RG/LP Dated:G\O!-.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akhlaq Ahmed, Advocate

. .. ...for information and necessary action. . J
(?'
Rbg iF

a
traXr dministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: )\\\ \\ }\pt/RG/LP Dated: e. IO.,.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivani Rajput
D/O Shri Swarn Singh
R/O Village (Khour), Tehsil & District Jammu.

vide notification No. 1283 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
( i?Jhaml asin Bei-g
Regjstrar Administration

N,;Cb\bbq.Lt RG/LP Dated:b. V.;.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shivani Rajput, Advocate

. .. ... for information and necessary action.

r-)
Registrar Administrationnq•• /

q7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\\b,\ >\U /RG/LP Dated: G \0::'.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Simriti Parihar
D/O Shri Kewal Singh Parihar
R/O Village Horna, Palmar Tehsil & District Kishtwar.

vide notification No. 1269 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. \ 'HI

By Order r> ' \ - Lb
(Mohammad Yasin Beigh)
Registrar Administration

Dated: L 10 b2025 t/No.' bWULRG/LP
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Simriti Parihar, Advocate

. .. ... for information and necessary action . br-

',. L /4
Registrar Administration
\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ }\\% \\ J~L9RG/LP D,t,d,G \o ..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sehrash Javaid
D/O Shri Zaffar Javaid
R/O Husplote A Ward No.3, Tehsil Thanna Man(Ii, District Rajouri.

vide notification No. 1268 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

r)'
(Mohammad Yasin Beigh)
Regisjrar Administration

n/
Dated :G \O ..2025 L/N„ G= Btn S –\ :L RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sehrash Javaid, Advocate

. .. ... for information and necessary action . J

r-)-
Registrar Administration
t/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\\\>\ \\ hB/RG/LP Dated:b \O h2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dhanwant Singh Soodan
S/O Shri S. Jodh Singh
R/O H.No.43, Sector-07, Lane No.10, Nanak Nagar, Tehsil Bahu & District
Jammu

vide notification No. 1024 of 2023/RG/LP dated 01.06.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

,
By Order rn)-

(Mohammad Yasin Beigh)

hl

Registrar Administration
No: ,\\\Q.\ :'-NRG/LP D,t,d: e lot .2025

L/

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Dhanwant Singh Soodan, Advocate

. .. ... for information and necessary action .

a
gistrar Administration
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HIGH COURT OF JAIVIIVIU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\\S s\ >\}vRG/LP Dated: ( \0'..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neeharika Kapoor
D/O Shri Sikander Mohan Kapoor
R/O Mohalla Panditan, Tehsil Haveli, District Poonch.

vide notification No. 2759 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order %HH
al Yasirneigh)$1’oha

Registrar Administration

N„ G=T\\\\AQ RG/LP D,t,d, G\O',.2025 b
Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neeharika Kapoor, Advocate

. .. ... for information and necessary action.

Rbgistrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\\kb\ kJ /RG/LP Dated: G\0...2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bidisha Pandita
D/O Shri Sanjay Pandita
R/o A.No.116, Wazir Bagh,
District Jammu

Anand Nagar, Bohri, Tehsil Jammu North,

vide notification No. 1217 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
rL'

(iW8hammad Yasin Bligh)

r'Par Administration

Dated,k IO' 2025b\\\\AS~EG RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bidisha Pandita, Advocate

. .. ... for information and necessary action.

td${a
/O' \_// rl
R6aistra r Administration'P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:U---BW/RG/LP Dated: 6\% .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Devi

D/O Shri Krishan Singh
R/O V.P.O. Sujandhar (Dhara), Tehsil Bhomag, District Reasi

vide notification No. 1932 of 2023/RG/LP dated 11.09.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enro
Advocate is ordered there before.

Iment as an

sIrdr

By Order /Py
(Mohammad Yasin Beigh)
Registrar Administration

UN,; LE Z>\\\n,–hq RG/LP D,I,d;&,lo,.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Manisha Devi, Advocate

. .. ... for information and necessary action.

Registrar Administration
\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2,\\& b\ $~M/RG/LP Dated:G–!©H'.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shafiet Ali
S/O Shri Abdul Rashid

R/O Farwalla, Tehsil & District Rajouri.

vide notification No. 568 of 2024/RG/LP dated 22.04.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Pq Af
.\

(Mohar;mad Yasin Beigh)
Regjstrar Administration

N,; G> \tAGS -baG/LP D,t,d, G .IrC ..2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shafiet Ali, Advocate

. .. ... for information and necessary action .

r-)-
Registrar Administration
\//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\\$ $ )ba /RG/LP Dated: Cs\\b ''.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ashvi Choudhary
D/O Shri Sat Paul Choudhary
R/O Village Chak Salarian, Tehsil Ramgarh, District Samba

vide notification No. 1199 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(a,'h,XT£i„\Yi'£h;
ReHistrar Administration

N„ GbL\n\ pQb RG/LP Dated, G..to 1.2025

Copy forwarded to the: -

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ashvi Choudhary, Advocate

. .. ... for information and necessary action.

istrarXc ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„%\}A ,\ >,$/RG/LP D't'd' €'}$'.;.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aaina Sumbria
D/O Shri Bodh Raj
R/O H.No.3, W.No.2, Near JK Bank, Tehsil Bari Brahmana, District Samba

vide notification No. 1200 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

pCr

leigh)
By Order r'n

(Mohammad Yasin
Registrar Administration

Dated : C.(0..2025 1/N„ Gb \\\ N\- &q RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aaina Sumbria, Advocate

. .. ... for information and necessary action .

\r
G, L„:m;i,a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

b\\\ ,} },b< /RG/LP Dated e\h: .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ekta Thakur
D/O Shri Jagdev Singh Thakur
R/O Village (Chore Panjian), Tehsil Majalta, District Udhmapur

vide notification No. 1288 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

N,; GVXQ\-ql RG/LP D,t,d.- CsIa,.2025 v
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ekta Thakur, Advocate

. for information and necessary action.
q

tJ

n. aLf
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENTa

NOTIFICATION

N„%\}b– 6 \R,,s /RG/LP Dat,d,G . W' .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Taniya Parihar
D/O Shri Susheel Kumar Parihar

R/O Village (;atha, Tehsil Bhaderwah, District Doda

vide notification No. 1287 of 2024/RG/LP dated 25.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

nf
S

hammad Yasin Beigh)
By Order

Registrar Administration

No: CS\\]q,)F$aqRG/LP Dated : G,,\by. 2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Taniya Parihar, Advocate +

. .. ... for information and necessary action.

f)-
Registrar Administration
t/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3 \a \ al }b}S/RG/LP Dated:G„\h.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kanwal Kishore Singh
S/O Shri Jai Dev Singh
R/O Pogal, Tehsil Pogal Pristan (Ukhral), District Ramban

vide notification No. 1076 of 2023/RG/LP dated 02.06.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(Miha=M Yasin Be'igh)

:'W"’"'"'"';'"''"
By Order

No: h),sb\ -\l RG/LP Dated: G ,.\E .2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kanwal Kishore Singh, Advocate

. .. ... for information and necessary action.

,eg is1 Idm in istration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ?A’Lq b\2b&YRG/LP Dated: C \b,;.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Surbhi
D/O Shri Kuldeep Kohli
R/O W.No.9, near Foot Bridge, Tehsil & District I<athua

vide notification No.1882 dated 15.03.2018 for a period of one year has been

extended till 31.12.2026 after condonation of delay subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
"Yasin Beigh)(l#oham

ar AdministrationReP
25N,;cb%$\ b- >b RG/LP D,t,d:bl\q.~'..20

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Surbhi, Advocate

. .. ... for information and necessary action .
I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\>g 6\ bba/RG/LP Dated: 6\IN.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Shabir
S/O Shri Mohd Shabir
R/o Village Jamola, Tehsil Koternaka, District Rajouri

vide notification No. 977 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar Administration

Dated: L \&>. 2025 UNo: GBS>\n\N RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Shabir, Advocate

. .. ... for information and necessary action . ,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ B\A b\ I,K /RG/LP D,t,d, Llc .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nusrat Kabir
D/O Shri Abdul Kabir
R/O Village Behota, Masmat Doda, Chalhote, Tehsil Masmat, District Doda

vide notification No. 1233 of 2024/RG/LP dated 24.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ,

Lf
By Order r)'

(M6hamnad Yasin Beigh)
Registrar Administration

Dated, C J&.2025 L/No: G,a?q >q nBC RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nusrat Kabir, Advocate

. .. ... for information and necessary action .

-r)
Re’gistrar Administration
b/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\}a o\2b29RG/LP Dated: G\@.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Guftar Ahmed
S/O Shri Mohd Ashraf
R/O Mohra, Tehsil Kotranka, District Rajouri

vide notification No. 938 of 2022/RG/LP dated 27.07.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before q

qMMr
Beigh)

By Order a

(IGohamMYasin
Registrar Administration

N„ GBs gq.\xN RG/LP D,t,d, d . k&2025 b
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Guftar Ahmed, Advocate

. .. ... for information and necessary action. .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \\>R e\2b>f/RG/LP D,t,d, e,Ib:,.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Lakhan Sharma
S/O Shri Raj Kumar Sharma
R/o Village Muradpur, Ward No.1, Tehsil & District Rajouri.

vide notification No. 982 of 2024/RG/LP dated 31.05.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

r) . UU
(Mbhammad Yasin Beigh)
Registrar Administration

2/

By Order

No: €>Zq\\ S'-S:L RG/LP Dated: & b .2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Lakhan Sharma, Advocate

. .. ... for information and necessary action.

r)-
Registrar Administration
\:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\}$ b}}bbqRG/LP Dated: GIS.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Savita Choudhary
D/O Shri Tara Chand
R/O Chack Ram Singh (Govindsar), Tehsil & District Kathua

vide notification No. 1999 of 2023/RG/LP dated 12.09.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ( i?,i,r\ Yasin Beigh)
Registrar Administration

N,.. Gbs S:b- CtS RG/LP D,t,d: & fiS..2025 L/

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Int.-,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Savita Choudhary, Advocate

. .. ... for information and necessary action. /A
ps-r

1a J i sJ r a r JIL d m i n i s 1
ration



24

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\\}b '\)ba/RG/LP D,t,d, G w 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Kumar
S/O Shri Mohan LaI
R/O H.No.184, W.No.2, Upper Amuwala, Tehsil Ramkot, District Kathua

vide notification No. 1213 of 2024/RG/LP dated 23.07.2024 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

rIO
=t;ammad Yasin Bei£h)

By Order

Registrar Administration

D,ted: \.®.2025 vN... k,RSC\re,q RG/LP

Copy

1

2

3.

forwarded to the: -

t::hoaT;:aILYbT;,ehigh CouN Wing Jammu/Srinagar for information and
:iii k;eping record of the same

][V11L r • ][IIIIIL rrI i t tO: 1:1:R: I; rIt!i : : a: : 1d n e C e ssa ry action p

4
5.

6.

7

trar Administ ati’on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 2\ 3\ ,\ ),Il /RG/LP D,ted: G,\%- 2025

Provisional admission granted under Advocates Act, 1961 in favour of

P

Mr. Balbir Singh
S/O Shri Inder Singh
nO Thuroo Dharmari, Near Forest Office Tehsil Thuroo, District Reasi

vide notification No. 559 of 2022/RG/LP dated 27.05.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration
Dated: G;& B 2025 bk 3S n ==*RG/LP

Copy forwarded to the: -

1

2

3.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi
cpc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Balbir Singh, Advocate

for information and necessary action.

4
5.

!
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